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Mr. Mani, you  will take seven
[Secretary] minutes.

that the Committee shall make a report
to this House by the first day of the next
session;

that in other respects the Rules of
Procedure of this House relat-ting to
Parliamentary Committees shall apply
with such variations and modifications as
the Speaker may make; and

that this House recommends to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 15 members to be ap-
poined by Rajya Sabha to the Joint
Committee."

)

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok S'abha, I am
directed to enclose herewith the
Appropriation (Railways) No. 3 Bill, 1967.
as passed by Lok Sabha at its sitting held
on the 4th August, 1967.

2. The Speaker has certified that this Bill
is 'a Money Bill within the meaning of
article 110 of the Constitution of India."

SECRETARY: Madam, I lay the Bill *on
the Table.

SHORT DURATION DISCUSSION
UNDER RULE 176 RE THE CON-
STRUCTION OF AHOTEL IN
BOMBAY IN COLLABORATION
WITH HILTON HOTELS.

THE DEPUTY CHAIRMAN: We will
follow the convention that we have laid down.
One Member from each Party will speak on
this. Once ugaiii. I have from the Congress
Party eleven names. The Chair will not be
able to accommodate all the eleven Members
from the Congress Party. Either they
themselves get together and put Up four
names or the Chair will use its own discretion
and call out the names that the Chair decides.

SHRI A. D. MANI (Madhya Pradesh) : Ten
minutes, Madam, as [ am the opener.

THE DEPUTY CHAIRMAN: We must
finish everything by six o'clock.

SHRI M. P. BHARGAVA (Uttar Pradesh):
Madam, before he starts. I have a clarification
to seek. May 1 know from the hon. Minister if
a decision has been taken to give up this
Hilton proposal and, if so, the debate becomes
infructuous?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
No, Madam. No such decision has been taken.

SHRI A. D.
more than ten
glad that the

MANIL: 1 will not take
minutes. Madam, I am
House has been given
an opportunity of discussing the con
struction of a hotel in co-operation
with Hilton Hotels by the Metropoli
tan Hotels Limited. It 1is necessary
that there should be a background ac
count of the Hilton proposal which
has often figured in Starred Questions
and interpellations in this House dur
ing the last few years. Members may
be aware that Hiltons tried to nego
tiate the setting up of a hotel in India,
in Bombay, with the Government of
India in 1956 and later in 1964. On
both the occasions the proposal fell
through and one of the persons who
made this proposal, Mr. Chib, has
now been appointed as the General
Manager of Hilton Hotels in Ceylon.
Thig is a part of the background ac
count of the Hilton proposals. The

Metropolitan Hotels Limited has been
formed by persons who belong to
Nagpur, namely, the Dhanwate family.
I happen to know them for the
past thirty years. They have been
first class printers in this country

and are running a very fine printing
and litho works ir. Nagpur. They
purchased 27,000 square yards of the
estate of the Maharaja of Gwalior in
Worli after his death and demolished
the palace -------
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SHRI A. G. KULKARNI (Maharashtra):
Mr. Dhanwate is not only one. There are so
many other parties. Do not create a wrong im-
pression. How do you know all these things?

THE DEPUTY CHAIRMAN: Order,
order.

SHRI A. D. MANI: I am saying it on a v°ry
complimentary note. My friend need not take
umbrage under what I have said. The Dhanwate
family has taken a leading role in the
construction of this hotel. Now, 27,000
square yards have been acquired of a very
valuable and beautiful site in Bombay on the
ocean near "Worli and they have demolished
the palace (f the Maharaja in the expectation
that a hotel would be put up. Messrs. Hiltons
have agreed to cooperate with them in the
construction of a hotel and the negotiations
have been carried on by the Metropolitan
Hotels Limited with the Government of India
also. The Government of India has been, at
every stage, apprised of the various proposals
put forward by Messrs. Hilton and Company.
Now, the main features of the proposals are
that the capital investment will be Rs. 3.25
crores, out of which :the rupee project will
Cost Rs. 2 50 crores and the foreign exchange
component is Rs. 75 lakhs at the post-
devaluatior. rate. Hiltons ba"’® agreed to
contribute Rs. 30 lakhs in foreign exchange
which will be deposited in a bank in New York
to be spent by "Metropolitan Hotels Limited
for the construction of the hotel. Hiltons will
give all their technical advice and co-
operation in the construction and operation
of the hotel. The foreign exchange earnings
of this hotel every year will be Rs. 75 lakhs, of
which Rs. 30 lakhs will be contributed in
the shape of equity participation by Hiltons.
During the course of running the hotel, it is
estimated that the recurring foreign exchange
requirements would be Rs. 40 lakhs and the
annual foreign exchange that our country
is expected to earn by putting up this hotel,
after a deduction
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of Rs. 14 lakhs, is Rs. 81 lakhs, which we are
expecting t° earn by the construction of the
hotel in Bombay. After taxation is put On this
sum of Rs. 81 lakhs, Hiltons are expected to
take back Rs. 10.80 lakhs. It is not very well
known that Hiltons have now been acquired
by TWA. It is no longer in the hands of Mr.
Conrad Hilton, who built up the chain of
hotels all over the world. Mr. Conrad Hilton
was supposed to be such an expert hotelier that
at any given time he would be ,ble to tell his
visitor what the menu was in one of his hotels
in any part of the world. He used to get
information on the oceanic trunk route about
the menu cards in the various hotels. Mr.
Conrad Hilton is no longer running the Hilton
chain of hotels in the United States and his
hotels have now been acquired by TWA, one
of the world's foremost airlines. I have no
doubt whatever that if Hiltons co-operate in
the construction of a hotel, the country is
bound to benefit in the long run by getting a
large number of visitors. The rate of growth of
foreign exchange from tourist traffic has been
falling. It is not commensurate with the
expectations that we have had of earning
foreign exchange from tourist traffic. I,
therefore, feei that the proposal on the face of
it has got points to commend itself, but there
are certain other points to which I would like
to draw the attention of the hon. House. I am-
not against collaboration with Hiltons or any
other foreign company.

SHRI ARJUN ARORA (Uttar Pradesh):
You should be against.

SHRI A. D. MANI: I am in favour of
foreign collaboration in the running of
projects if we earn foreign exchange as a
result of such collaboration. I am not one of
those who takes an ultra nationalistic view and
say that we can look after ourselves and we do
rot want anybody's help in running any
project. According to the proposal which has
been put forward by Hiltons, the main control
of the Hilton Hotel will be in the hands of
Hilton and not the Metropolitan
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Hotels Limited.
the proposals:—

I shall read out section 4 of

"Subject to the aforesaid Hilton shall
have absolute control and discretion in the
operation of the hotel and without limiting
the generality of the foregoing, such discre-
tion of Hilton shall include and extend to
among others the use of the hotel for all
customary purpose, the charges to be made,
the term of admittance of the hotel for
rooms, for commercial space, for privileges
of amusement and entertainment, for all
food and beverages and about policies of
the hotel and for all phases of promotion
and publicity."

In other words, a substantial part of the
contribution will be made by Indian capital.
Hiltons will have 20 per cent of the capital
participation, but will have complete right of
controlling this hotel for a period of twenty
years. In other words, what Hiltons are trying
to do is to have a sort of managing agency for
themselves.

Now, the main question is, if we approve of
collaboration on such terms, can we resist
other parties? I am not suggesting to
Government that they should be allowed to
claim with foreigners in setting up other
projects on similar terms. Hilton's name
counts a lot in the hotel business and tourist
traffic of the world. I have no doubt that
Hiltons would be able to earn foreign
exchange. If for any reason they are not able
to earn foreign exchange, what is our
position? According to the proposals which
have been put forward the contract will be in
force for 20 years and it likely to be renewed
for a period of ten years each and option will
be given to Hiltons. That is for fifty years they
would be in a position to ru, the hotel:

Now, these are the proposals that have
come ro my knowledge. The hon. Minister
shakes his head. If there are other proposals,
if there r.re other
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facts, he should place them before the House.
Now, one question that I would like to raise is
if he allows this kind of arrangement, w°
cannot resist a similar arrangement for other
industries. It is a question of principle. I would
like, therefore, the Government to consider the
matter carefully and I would like to make a
suggestion to Government that they should
allow Air-India also to take a part of the
equity capital, provided Hiltons agree to some
measure of control by the Indian directors for
its operation. If that is not done, we are
practically creating ,, island of America on
our soil in the name of foreign collaboration.

SHRI B. K. P. SINHA (Bihar) j It is not
the only one.

SHRI A. D. MANI: I want all other foreign
collaboration arrangements or agreements to
be examined and Government should satisfy
themselves  that by  permitting  this
collaboration arrangement, they are not setting
up a precedent which would be used against
us by other foreign collaborators. I hope that
as a result of the negotiations which
Government may carry on with Hiltons some
fruitful proposals will emerge and their co-
operation secured for India on honourable
terms.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman, the
growth of tourism is phenomenal in countries
like Italy, Spain, Switzerland, France, Japan,
Thailand and other countries in Asia. The
growth of tourism in India is not very appre-
ciable. Hotel accommodation is one-of the
prerequisites to attract tourists from abroad,
apart from providing; other facilities to the
tourists such as lifting of prohibition etc., and
allowing night clubs in India.

Madam, there are pioneers in India in the
hotel industry. The Taj Mahal Hotel which is
one of the best hotels in India was built by the
Tatas. There are so many other hotels of inter-
national repute which nave come into
existence. The Government of
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India has itself built some hotels and they are
running very profitably. The Ashoka Hotel
and the Janpath Hotel are owned by the
Government of India. In Delhi we have the
Oberoi International Hotel which, is one of
the best hotels run by any private
entreprenceur. Like that other hotels in
important cosmopolitan cities in India, in
Bombay as well as in other cities in India, are
to be constructed. I have examined the alleged
proposals—because I am not sure what the
proposals are—but the proposals that have
come to my knowlege of this Metropolitan
Hotels Limited are not in the best interests of
our country for the following reasons:

Short Duration

The entire management and control of this
hotel will be In the hands of Hilton
International. According to statistics, if there
is 70 per cent occupancy in a 400-room hotel,
Hiltons will get about Rs. 18 lakhs as their
share out of the gross operating profits. If the
occupancy is 80 per cent, it is Rs. 22 lakhs. If
the occupancy is 90 per cent, it is Rs. 26
lakhs. In addition they get about Rs. 4 lakhs as
promotional and reservation fees; so much so
that the repatriation of the profits from the
agreement will be to the detriment of India.
The expectation that we will get Rs. 81 lakhs
of foreign exchange looks to be more or less
illusory. From our experience, it is quite
possible that about Rs. 50 lakhs or Rs. 60
lakhs might be earned because of this hotel.
We know the technical know-how of the hotel
industry. There are pioneers in this industry. I
do not think there is any need for any
foreigner to come to India and build a hotel.
No doubt we require the assistance of
international agencies for promotion as well
as for reservation of rooms in any hotel, and
our Air India is an international airline now
and we must be proud of the performance of
Air India, and I have no doubt that Air India
will be in a position to make reservations and
also promote the hotel industry.

The proposals that have come to my
knowledg.e make me feel that ‘he
arrangements wi'l offend the provi-
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sions of the Company Law. It is for the
Government to say what are the proposals of
this Hotel Metropolitan which will not offend
the provisions of the Company Law. There is
another proposal with the Government of the
U.S.A. which the Government of India is now
carrying on, that they would like to enter into
an agreement for avoidance of double
taxation. If that proposal materialises, the
Hiltons will be exempted from payment of
any income-tax. From these points of view,
this will be a sell-out. It is not in the best
interests of the country, and if they want
know-how in hotel management, why not
think of kr.ow-how for Ministerial posts in
India? Thank you.

THE DEPUTY CHAIRMAN: Mr.
Kulkarni. Please be brief and keep yourself
within five minutes because the Congress
Members' list is the largest, and the trouble
arises only from this side. That side have co-
operated.

SHRI A. G. KULKARNI: Madam, instead
of going into the details of the proposals of
the Metropolitan Hotels, I can only limit
myself to a few remarks. Perhaps we are
aware that the foreign exchange earned by us
through foreign tourists is a great asset to this
country. At this time it is more so because we
are much in need of foreign exchange. We
learn that the Pacific Ai, Travel Association
have very recently concluded that by the
introduction of the Jumbo Jets about 12
million passengers will cross the Pacific. |
mean. Madam, in order to accommodate these
tourists If we do not make any arrangements
in this country, all these will go over our head
and due to our general inertia in such
respective shall not make arrangements for
them and we shall lose that much of foreign
exchange. If we allow such a chain of hotels
which have an international reputation, it will
be in the interests of the country if the Hiltons
get a project established on the Indian soil. I
look at this from another aspect. The Pan-
American ~ Company  which is in
collaboration with Hotel Interna-
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tional has established a hotel in India. Similarly
why the Government should be advised or why
we should agitate that the competitors of Pan-
American Company should not be allowed to
establish a hotel in this country? Madam, I look
at this from another angle also. I have seen that
the private sector industrialists have always
fleeced this country by exploiting the sheltered
market. Similarly, I am not wrong if I say that
the hoteliers, the vested interests of hoteliers in
this country are exploiting the foreign tourists
as well as the Indian businessmen by charging
fabulous rates. It is just equitable if we allow a
competitor of the magnitude and of the prestige
of Hiltons to establish a hotel in this country.
We can have a fair competition and we can
educate our hoteliers in this regard. Madam, I
am charging the magnates in the hotel industry
in this country that they are another Birlas, and
another Hazari Is required to report on the
management of hotels and suppression of
foreign exchange. If I may say, Madam, it is
seen that so many tourists have ccme and I
learn that about 40 cents out of every dollar are
earned by the hotel business itself. If we do a
little mathematical exercise, we shall see hoy,
much foreign exchange we are losing. We are
only earning Rs. 22 crores. I think Government
will be well advised to appoint another Com-
mission to enquire into the hotel business
where foreign tourists are mostly attracted. We
are earning only twentytwo crores of rupees
which is one half per cent, while cities of the
magnitude of Bangkok or any other are earning
between 15 to 30 per cent, of their countries'
gross national product, Yugoslavia, and the
UAR have invited Hiltons and if I remember
correctly.. (.Interruptions) Yugoslavia. T will
show you. I may say that when the late Shri Lai
Bahadur Shastri visited the UAR, the UAR
President particularly requested our Prime
Minister that the Hiltons should he brought into
India because the Hiltons have changed the
face of the Nile Valley. In this respect, if I
may say
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so, the present condition of the foreign
exchange suppression by the hoteliers is a
very grave problem. In this country by
starting a chain of hotels, we are giving a just
chance to the TWA people because already
Pan-American people have started a hotel in
this country. If I may quote some instances,
some of the vested interests in the hotel
industry have purchased sites in Madras and
Bombay and have not built any hotels; they
are preempting the sites and they are ex-
ploiting what you call their foreclosure of
capacity, which is also evident in the hotel
industry.

Lastly, I want to say that if there is a
venture, a commercial venture, as an industry
which fits in with the economic policy of this
country, I do not understand why we should
object to the establishment of the Hilton Hotel
in this country, whether the Trans world Air
lines have taken en interest or any other body.
Mr. Man! mentioned about menu card and all
those things. I am a small man to know about
all those things. I can only say that when there
is the necessity for a hotel being established ™
this country which will give a competitive
base and cost-consciousness to our own hotel
industry in the country it must be done and
the vested interests in the hotel industry must
be exposed and their misdeed must be
inquired into.

o faee aqt (weg 93w ) 0 I
awifrs @@, @ga f@1 & =
qreaad # uF wgfr g FT @ &
forer 2w & gy fazforat 57 o, wor
qUETE Il A A wAfy @ oAw H
afa® a7 @ 3w I w1 Afgw
TGAT § wEEA B @ | wdr fowd
a9 TIH T AEF 7 uF fqarE "/ gaAr
a1 f& T €1 oF aga 99 faege
o1 femgea W oF aEr faege
arz 9= 47 faaz ga+ #1 faan fF oF
gred FY gEar &1 A v mias
fomady feaes @z smm 8, aga
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feqi & wow Fw ¥ F=edt aAT F F=
Ty RIENAT 1956 H 994 9 20 |
VAT YT Al AR TN AR
o 4 3 =0 aAy fasr fEa, (e
O AFd & A 1964 W A7 AT
IH qUY A1 AW T IG g€ g4ars
77 W 1967 ¥ femeq gmwl =4 H
gt @r TET 2 1 BW mv=d gmEr
o am o f& W gmy aga &
arg fag TuaT «F@T &7 ® & &
FUTT 42l 9% ®iIH UFHFT FI T4 2
gafad 08 IR F1a7E0 Z97 T8 |
U7 29 F AT & gEA &, WO 30 H
I, ANATT WL FAL AT AL W
¥ Fawdr, FvEc, WEW g@nE A,
qf:ds F1 a7% d W 7 F99 q9
FU T F gREd @I oA T g
o @I E | WUTE ZEA B I9T
AU 2 FUT €0 F g fFAT S
ATET & W7 AL F1E A1 A 7 agl
9T E | THT YHIC ATEAT AFEL H AT
Fgt 9T 101 9% W=8 W=D gr2ed 2 |
Tar g g aga S gmaw &
farsgidic 2 RE frgm amg &
uw fazull glew 7 g @wr 99 30 |
AT AW AT AE FEA F g G AT
ZWH 1 FUE 55 AT Go FT aATRL F
uFEEe AT @i o Faer &l
TGN, SUHT AT TW AAE FrfwE g
afz ag 8 wfawa o7 2 & o9% & 37
FETA & ' " 25 Wfawmm  #KR
sz 8 sfqem & AnFe 12 gfawa 9%
=TT IART AATR fAmar 2, arw
fremat 2—a1 39 w7 3w 50 fqwm am
AT AAT AT FWIC Al wAAT
FTH & A% AGG W H G A A T
ZATE AWy F9T A A - w wiat
1, 2O AW ¥ 9 AWIT F FEA A
G AE ¢ A% 9185 uF WIEAT $H
Fd1 & W ag WA 98 2 fF e a
& 7 7t & wfas & ufawy g & 5 7
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U A9 F gefaa @ 9| wRdET
X AW H ST TS AT T IH FEA
F w1 A, G T F O IEE
=TS F ®Y #, WATH F w9 #, {7 @l
F o1 Zafafasr aEd 39 aaEre
F ®7 ¥, 71 Fqedz & I AT I
=g gem 39w ' #, i ad agi &
e sTar a7 7 smam ¢ A
18 @rg wvF 9y a7t 7 femea
#1gA AWT AA WEA | THoAG A
garr 2w i fafema = & afz g9 s
¥ FIZAl Rl aAT G F1 qIAiq
4, AT gare HiFE fwai 7 g
dar grm fr foma o gt &9 €,
gt Al faadt @1 @ wiEifis
o @A ¥, ITHT UL ATRLF AT,
ATET F qHAITET AR F, Fea gF STamn
AT NI AZ F AAAA KT AT AT
TFHT AT |

ZAI% uF Avy fag wfor St § ow
ara B A T A wae A
gfez & +ff 77 sfam 78 2 fr @@ q91e
FIIAT AT & HAsta 9T Fefy 1 FAfarT
ST a9 F1 SRl 4w 2, 99
fe o7 @@t Fuw = faar v g,
a1 f6T I6T o &ar &1 7ar 7% awT
& fadol dmr agt wmd st weodr v
T IqT FE, AT AqT FIF, AW
T AT T, TEET WIET WO 2T
AT F1 21 drearee fzar srar =fed
UUT WA AW K A9 AT a1 qved
A &AM T A AR T aw A F o
Fare 7Y g1 aw o 7% ara G W G
THE W AT AFATI & 1 4@} & fAgelr
AR FT T AW F g1 amA ¥ e
sfa frar s, o ff oo 3w &
aga WIEH! @ a@m & far fAw
@7 qfzww A% 97 WET 99
et o e aw ¥ fad dure 2, A
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AT & 0F Afemi w1 T@t W
forgamre & aAeta F9F of 17 39w
1 A AT & feat & wvmaw A@ @
7w & faat #7 afagw feafs &
<|r M 2, a1 39 99 # g
a1 2w fga & fawga & sfvga g,
faa g T W Amy & F aaw
A AT AT IUNE 2, ITH A3
Faea £ f aee ¥ oF @ o fog-
= %1 wigF feafs 1 TFga w1
aeT FIT & IAFT QO H A A A
fata %)

st WE qoglt (IT<uda) g
fet 5o, 97 fgaza dEew ¥ a1t
 qge A1 O AT AT (W § i
Iq F9T TZT OF  Aflaew AW 4Y
fgza &1 w7 & f femgeamy & Saay
@ T @A @@ o | 39 g9 A7
ST a7 g FAa1 @Y 47 fF aeT
AT 7 AR TR 987 T FATA FL
fear | #ffa o swagaToF
SRTA gATL §mq wEr 8, e
¥ uF Fed @Ea &1 9nid fgaea
FTa<H T AT & | 59 qaq ¥ & AT
Fowort st & fah g E Q@ ST
fiF I aga awed W feraT 1 A
WE3E ged @A F T X g ar
gy fad gar & AT g
fiF & UF aT6 A1 THIAATE HT AT F
#, FORTTLEA BT ATT FI £ AT FAT
FHAI oF 59 99F F GUIEA AT AA
¥ g7 grEac werEEm § oW ¥ A1
e &; WY AA Far g 9§
AT g A1 AT 9 ¥ wg IrAraar
FT Wi fravdi 34 & wg
gy, w6 qeq agl fFard a7
foad g9 7 GAEZ & A1 F 9% ¥7
TFIE . . .
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SHRI A. G. KULKARNI: Is there not
any competition possible in the
hotel industry?

THE DEPUTY CHAIRMAN: Order,
order. Please take your seat.

5SP.M.

AN TE GCEC : AT HY
a7 T wE & gemr o T gw
i 41 2 AT jur AT ag sTew
7 ¢ fr oz w8 w1t & ofr
AT TE &, T AT A= & T A
&1 i o7 A ZrEe a9 F WY g I
HIHT A AT F, AT FET F NI9T-
T qEi 43 %, A M AwE A oA,

-

(Interruptions) Iq% AT T[IFE T AT
ar 9% A% war 9w W
femes @ Sfew ATET s ¥
IR UF Witz frar & 4 gafen
F Ar7 AT AR GAT AT W 3
& faaq s qar w9 st O faareT
FT ST ANAT & 98 T30 T A Fefrifes
T8 Fafew aUAC AT | A T A
TCOF TLE q AT T R AT
# | ST gEw A9 4147 § TR 0F
#afor w4 Fmar &, AfE
¥ A9 FT AT A7 (U FIE AT
T AEHTE AT 9 T 747 T0=EA 2
AT A9 AT A AZT HT RLA -
Fw & foifroga &, 9% w9 3w
T &t qar e f F gt fow afar
T FAFAE FIA§ | IAHT AT 77 4
f o o wifee & 99d T 39
SYET A, AT WIE T ArET
ST AT Y9 a%E ¥ T Ard A
ST AT | T A AT WA
AR 7 487 ¥ 7 WA 94y § 9%
IR T e a7 dagae fear
T 419 A a9 A7 IS afaw 3,
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FE A1 law g, 571 @7 A & fan
W | WET 9% A% wv 97 fRar
AT W At § A 6 fe
A% § IuT figma-frama gam #@T
feama-fram e waw T 7
AT AW Eled 9 FE AT AT G
ST, ST ATt &= S A fergEar
FUHT FT EWT | 5H avg ¥ faeeA
ot feemm 1 aoae & AT A@w
gt 4l F fam aga w9 g a@T )
T TF &1 A9, TW AE F OAA
g wewe ¥ fEer g, wafa #
qaEfTdmaem g T ag w aw@ F
Tz AT wafy % 0w IEA
AR S Qe AT wafa 2 & ar
fox whrer & fono g g w
AR FFTed H 4T | 59 A & fggeam
# werfe gea # & 94 afer frest
Wt el § S A AT W A
F FE TATEE F ONHT A @
forerT 7.7 T 7 T

|
SHRI MULKA GOVINDA REDDY:

Already in the fertiliser business they
are doing it.

w1 ME qugl @ w® 0F aF
oifgsr & ol % deiw # s
femew &1 aweer =fgr | feerew
gy sz % wfez &1 & woer s

g e fos & grea a9mar £ )

UF WA wEEW : ATEN AT
& AT

it wiE qeglc . & s g
few a@ @ 999 Arga #1 B AW
faar & 1 & = g W T oW
R amar g 7 gl 9w
e Fe gt & | famer s osEe
I F7 fGar &, o @@ faed 9%
TALTT IEw A FT AFAT F,  HATHT

-
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gew Wt FT aFAr 2 | F avEe A
T A AT E i ag qz aF 43
g a9, T ot 93 grea A
T T qRE T Oz AT AR g
LEd

I AT AT § W AR
AT AT AT WCHRT TAT sen oAt
ged A9 THR AT A7 Ard S
IR WA FT F T E 97 T A
R

"... All such plans, layouts, speci-
fications, drawings and designs, any
changes in, or departures, therefrom,
subsequently made or authorised, shall
be subject to the final mutual approval
in writing of First Party and Hilton."

W aE ¥ femey r v F
fawr #rd <o 7Y vt 1 Sig ATE
7g for 2 7 o &9 feees &
qOATE FAT AT 2 59 wAHE F 2

"... but First Party shall reimburse
Hilton as mentioned hereinafter for all
costs and expenses, up to an amount
not exceeding a budget prepared by
Hilton . . ."

'wﬁmaﬁf’raﬁﬁmﬁtwm
¥ wagm A1 gew awn qg fogead
Fom| feragadiaEa §

"...shall pay or reimburse Hilton in
full for all costs and expenses of said
training and pre-opening programme as
herein provided, as well as expenses of
pre-operational staffing, organisation,
and any expense of pre-opening
operations, and for the cost of all
advertising,  promotion, literature,
travel and business entertainment,
including opening celebrations and
ceremonies, incurred prior to or
concurrently with the beginning of full
operation of the Hotel by Hilton."
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[ g waefe)
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"The aforesaid costs and expenses of the
training and p re-opening programme and
pre-opening and opening costs shall be
reimbursed to First Party by amortizing
such costs and expenses through annual
charges against operations over a period of
five years, commencing with the first' full
fiscal year in which a deduction may be
made therefor in accordance with the pro-
visions of sub-section 2 C. of Article IV."

"Subject to aforesaid Hilton shall have
absolute control and discretion in the
operation of the Hotel and without limiting
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the generality of the foregoing such
discretion of Hilton shall include and
extend to am'ong others the use of the Hotel
for all customary purposes, the charges to
be made for and the terms of admittance of
the Hotel for rooms, for commercial space,
for privileges for entertainments and
amusements, for food and beverages and
labour policies of the Hotel and all phases
of promotion and publicity."
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SHRI AWADHESHWAR  PRASAD
SINHA (Bihar): Madam Deputy Chairman

Y oo : T # aifedr

THE DEPUTY CHAIKMAN: Let him
speak as he wants.

SHRI AWADHESHWAR PRASAD
SINHA: in my humble view in a
developing economy, collaboration is an

imperative. Others may differ from me. But
that is my view. So far as American
collaboration is concerned, I am one of those
who believe—I know my friend, Mr. Niren
Ghosh, may not like it—that in spite of
America's attitude towards Pakistan, towards
this and that, America is a friendly country.

SHRI NIREN GHOSH (West Bengal):
Not at all.

SHRI AWADHESHWAR
SINHA: That is my view.

PRASAD

THE DEPUTY CHAIRMAN: You will get
your chance.

SHRI AWADHESHWAR  PRASAD
SINHA: In free India, when the first Select
Committee on Company Law was formed, I
had the honour to be a member and also of the
second Select Committee thereon. Let me tell
the Minister for whom [ have great
admiration, as he has in his own way done a
great service to the nation. I admire that and I
want him to be on the correct path. But let me
tell him I am an old man in comparison to his
age and I would beg of him to listen to me
with a certain consideration because my
approach to the problem is hundred per cent,
objective. If you nationalise all the hotels of
India, I shall vote for it. i am nobody's man. I
am a Congressman. [ am a nation's man. From
the point of view of the Company Law it
is
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hundred per cent, wrong, hundred per cent,
illegal that there should be this Hilton
proposal, from the financial point of view,
from the point of view of drain on our
financial resources, it is hundred per cent,
suicidal to the nation.

Madam, unless the Hilton proposals are
revised, which I would call 'Kaya Kalpa', both
in the legal and the financial aspect, they
should not be accepted. If they are accepted in
the revised form, I shall be one of those who
would vote for them. I would, therefore, beg
of him to get the legal aspect of it examined,
not only a part of it, but the entire thing, by
the Law Ministry. It should not be that
opinion should be asked piecemeal. I would
say "no" to it. The entire proposal should be
sent to them. And let the financial thing be
sent to the Ministry of Finance. And let my
hon. friend, the Minister of Tourism, along
swith some other colleagues sit and discuss
why people feel against the Hilton proposal.

Madam, my friend, for whom I have great
love and respect, shouted against me. I do not
mind that because I know Mr. Niren Ghosh is
allergic to America.

SHRI ARJUN ARORA: Do you not
remember that it was America which helped
Pakistan with all its arms? It was America
which supplied jets and tanks to Pakistan
which were used in the attack against India . .

THE DEPUTY CHAIRMAN: Order,
order.

SHRI AWADHESHWAR  PRASAD
SINHA: You are an old Parliamentarian. I
appreciate what you say. But when I said
America, | cared to make proper safeguards.

THE DEPUTY CHAIRMAN: Mr. Sinha,
address the Chair.

SHRI AWADHESHWAR  PRASAD
SINHA: Madam, I am grateful to you. I beg
of the hon. Minister kindly to

[7 AUG. 1967]
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listen to what I have said. I am neither for this
nor for that. I am for national interest. When I
compare this collaboration with the other
collaborations I feel that it will be very
harmful to the nation. And for the Minister
himself, it will be a bad start for his career for
which I wish him god-speed. So, I request
him to eschew such a thing in its present
form.

Discussion

SHRI G. RAMACHANDRAN (Nomi-
nated): Madam, it was on the spur of the
moment that I asked our young and vigorous
Minister a question on this subject when this
subject came up at the Question Hour. He
gave me a very clever answer. But later on
when other questions were shot at him, I
listened to the questions and the answers and |
am confirmed in my opinion that this
particular collaboration which we are now
trying to work out on the terms mentioned by
Mr. Mani is not good for this country. I want
this young and vigorous Minister to make up
his mind, not simply to bring the mechanism
of defence in relation to the arguments but to
realise that there are very strong objections to
this kind of thing being done in this country
now. I am not against collaboration. Anybody
who speaks on a subject like this is deemed to
be against all kinds of collaboration, and to be
anti-American or anti-Russian as the mood
changes from side to side. There is not even
any competition in which I am interested
between the Pan Americans and the Trans-
World Airlines and so on. These are all
extraneous matters. But personally I have very
good recollections of the Hilton Hotels in the
United States of America because I stayed in
some of them, particularly in the big hotel at
Chicago which has 5,000 rooms. They treated
our delegation, of which I was a member, with
great courtesy. They are first-rate people. By a
strange irony I travelled to many countries by
the T.W.A. It is a very good airline. There is
nothing against all this. The question is
whether this particular collaboration with
which we are
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.[Shri G. Ramachandran.]

dealing is good for our country and
whether we should have it. I do not want
to cover the ground that has already been
covered. A hotel represents the symbol of
hospitality in a country. There is a strange
and funny idea that Americans come to
India to live in India as they do in
America. They can do that in their own
country. When I went to European coun-
tries and people wanted to give me Indian
food, 1 said "I can have it in India. I have
come to see what your culture is and what
your life is". This idea that we must
imitate and do nothing but imitate is
fundamentally wrong. We must develop
our own ideas of hospitality to other
people, hospitality in which the culture of
India comes to the centre of the picture. If
we run hotels which represent American
or European culture they will become
foreign enclaves in this country. Mr.
Kulkarni said that if somebody says
something against this, it means that we
do not want tourism and that we do not
want to accommodate anybody. Nothing
of the kind. We want millions of people to
come to this country, to see India, to know
India, to live the life of India and to
understand the culture and the favour of
the hospitality of India. Take, for example,
even the Rashtra-pati Bhavan. All the
mighty British Viceroys and Governors-
General once lived there. But when
Rajendra Babu went in, he removed the
old kind of European furniture; he got
Indian artists to come in and make new
furniture for him. And they are lovely. So
this idea that we must give to other people
what they are all the time having in their
own country is wrong. We must have the
courage to make innovations. We must
have the courage to do new things. Then I
would stress what I stressed on the first
day, that there is great talent in this
country, if we can build up an Ashoka
Hotel, if we can build up an Oberoi
Hotel—I can mention . many other hotels
in this country— it means there is enough
talent in this country. Call together that
talent.

[ RAJYA SABHA]
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If you want advice, take it from other
people; but when you establish a thing,
let it be 100 per cent our own. Mr. Mani
painted a picture of total control over this
kind of thing . . .

Discussion

PROF. SATYAVRATA SIDDHAN-
TALANKAR (Nominated): Are the
Ashoka Hotel and the Oberoi Hotel any
different from the Hilton Hotels from the
cultural point of view?

SHRI G. RAMACHANDRAN: No,
culturally they are not. 1 am just now only
talking about talent. Otherwise they are
just the kind of thing that we are talking
about. We have plenty of talent in this
country. Call up the best of our talents,
train the  best of our talents and let these
institutions represent something of the cul-
ture of India. Hotels are very important in
international understanding. Thank you,
Madam.

SHRI ARJUN ARORA: Madam,
during the French Revolution, somebody
said "O, liberty, liberty, liberty, what
crimes are being committed in thy name"!
In the year of Grace 1967, we can say in
this country "O, tourism, tourism,
tourism, what crimes are being committed
in thy name"! Last eyear, the Government
of India made the fatal mistake of
devaluing the rupee and one of the
justifications given to us was that it would
attract foreign tourists. During the last 14
months, we have seen that in spite of
devaluation, the number of tourists has
not increased. And now we are being told
that tourism will prosper if Hilton Hotels
are here to welcome the tourists, the
American tourists. | agree with my friend,
Mr. Ramachandran, that if a foreign
tourist wants to see his own country, if he
wants to live in his own national manner,
he will not come to India to do so. He can
do so in his own country. We are told that
if we have a collaboration with the
Hiltons, the Hiltons will provide the
foreign exchange. That is probably part of
the offer. This excuse being given by the
spokesmen of the Government is a
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sign of the bankruptcy of the Government. We
do not in this country want to have partners in
our industry, partners in our trade, partners in
our prosperity, merely because they are able to
provide some foreign air-conditioning plants
and some foreign cooking equipment. This
country is capable of producing many things
which an industry like the hotel industry needs
and we should not go in for foreign
collaboration merely for the sake of an air-
conditioning plant or a beautiful cooking
equipment.

SHRI G. MURAHARI: They are also
second-hand probably.

SHRI ARJUN ARORA: They are generally
second-hand as Mr. Mura-hari points out. If
we are really serious about tourism, we should
attract foreign tourists to come to this country,
to see this country as it is, to see this country
as it is developing and share something of our
own food. Madam, the Ashoka Hotel, for
example, has a French restaurant—a French
restaurant in which French wine is not served.
That restaurant is covered by prohibition. The
result is that there are more bearers and
attendants in the restaurant than there are cus-
tomers. You go to the Indian hotels, for
example, the Moti Mahal in the evening and
you will find foreign tourists going there;
without the Hil-tons, without French cuisine,
they are going there to eat tandori murgh and
seekh kabab. Let us credit the foreign tourist
with some sense . . .

SHRI G. RAMACHANDRAN: Intel-
ligence.
SHRI ARJUN ARORA: . . .with some

intelligence. They come to India to see India
and tandoori chiicken and seekh kabab are
more Indian than anything the Hiltons can
make. It is strange indeed that the Government
has taken 4 years to decide such a simple
thing as Hiltons' affair of collaboration in
setting up a hotel at Bombay. It is a simple
thing. They should have told Hiltons one
word
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'no' four years back. They can do so now. If
this morning's papers are correct—and our
papers are generally correct as far as Cabinet
secrets are concerned—the Cabinet met
yesterday and the day before yesterday and
the previous week to decide this simple thing
and they could not decide it.

SHRI BANKA  BEHARY  DAS
(Orissa): Cabinet Sub-committee.

SHRI ARJUN ARORA: The Cabinet met
and the Cabinet appointed a Subcommittee
and that Sub-committee appointed a Sub-sub-
committee. It has been meeting, sipping Indian
tea and dispersing without deciding this
simple question. I urge upon this young,
Minister whom everybody in this House has
praised, to have some courage to say 'no' to
Hiltons. Tell them: 'You stay in America'. The
foreign tourists will come to India to see the
Taj Mahal, they will come to see Khajuraho,
Konarak, Ajanta and Ellora, they will come to
see Rames-waram and the Madurai temple.
They will come to see Jama Masjid. They will
not come here to see Hiltons. They can see
Hiltons anywhere they like. They can see them
in Hong Kong where prostitutes are available
in plenty. I am surprised at a bold statement
made by my colleague, Mr. Kulkarni, for
whom I have the highest respect. He said that
somebody told somebody in the presence of
Mr. Kulkarni that the Hilton hotels had
changed the face of the Nile Valley. As a
student of world affairs, I can say that it was
the Aswan Dam which was supposed to
change the face of the Nile Valley and not the
hotel put up by Hiltons. The Aswan Dam is
being built not by Hiltons, not by the
Americans but by the help of another country.

SHRI M. S. OBEROI (Bihar): Madam, I
am very thankful to you that in spite of the
fact that i am not one of the signatories for
this discussion, you have given me permission
to speak.



2615 Short Duration

THE DEPUTY CHAIRMAN: Very
briefly.

SHRI M. S. OBEROI: I will submit to you
that as Mr. Akbar Ali Khan has paid
compliments to me that I am an expert, I may
say that I may not be an expert but I am
qualified to speak on this subject. I will not
take much time but whatever time I will take
will be very beneficial to the House because [
will give the points which probably have been
raised and eventually all these points will
prove very useful particularly to the hon.
Minister who has got to take eventually a
decision.

I will take them one by one. First of all I
will take up the point about the Hiltons'
foothold in India. Ten years ago Hiltons made
an attempt to come to India. They were told:
"Your terms are not acceptable to us". They
made a second attempt and the matter went to
the full Cabinet and the Cabinet said: "Sorry,
your terms and conditions are not acceptable
to us but if you want to build hotels in
Bombay, Delhi, Madras and Calcutta, you
better go to the private sector". Now they have
negotiated with the private party to build a
hotel in Bombay, but their intention is not
only to build a hotel in Bombay but to build at
Calcutta, Delhi, Bombay and Madras—a chain
of four hotels in the principal cities of India,
but this particular hotel under agreement is for
Bombay only.

With regard to their proposal, the proposal
at its face, is an infringement of the Company
Act. It is absolutely illegal. Here are two
opinions, one from Mr. A. K. Sen, our ex-
Law Minister and the other is from one of the
eminent lawyers. They are staring in my face.
They say it is most illegal and it is not
acceptable. If this proposal is accepted, it will
be absolutely contrary to law. It will be an
infringement of the Company Law. That is
the first thing that has /[ot to be decided.

[RAJYA SABHA]
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The hon. Minister said the other day. I will
read out. He said that the iaw of the land
would prevail. He Maid:

"As far as [ know, there is no question of
not applying any Indian law that exists.
Surely, the law of the land is supreme and I
do not think that the law will not be
applied."

The Minister has stressed the point and said
that the law of the land will be applied. I only
hope that the law of the land will apply also to
the Hiltons' proposals.

Then 1 will take up the question of the
Industrial Policy Resolution. Even the
Industrial Policy Resolution says that a
collaboration should not be for more than 15
years. Here is an agreement for the first 20
years, then for 10 years, then for 10 years and
then for 10 years. That means it is for 50
years. We are allowing the Hiltons to stay in
this country not for 5 or 10 or 15 years but for
50 years. | am quoting this from their own
agreement and am not saying anything which
is not there.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): I understand that it is only for 20
years.

SHRI M. S. OBEROI: Twenty years, then
for 10 years, and then for 10 years and then
for 10 years—option after the first 20 years.
That is the agreement.

Regarding the terms and conditions, it is
33-1 [3 per cent, gross and in this 33-1|3 per
cent, gross is not included the interest on
loans, and the municipal taxes and
depreciation which amount to Rs. 35 lakhs.
This Rs. 35 lakhs does not include all these
expenses while arriving at 33-113 per cent
gross. Even when these are not included how
much will Hiltons clear? I have a statement
here. How clever they are you will see. They
have even given the figure at 62 per cent.



2617

Income-tax. They very well know that it is not
62 per cent, it is only 50 per cent, because they
have a managing agency agreement, they are
not partners, if they are partners, it is 62 per
cent, tax, but if they have a managing agency
agreement, it is 50 per cent. In calculating 50
per cent, their share is this. If you take it on 70
per cent, occupancy, it is Rs. 20,74,000, if you
take it on 80 per cent, it is Rs. 23 lakhs and if
you take it at 90 per cent, it is Rs. 26 lakhs.

Short Duration

Another thing is—which is secret— they
say that the name 'Hiltons' is promotion and
for that name we are being charged Rs. 6
lakhs. Twelve lakhs is the tax and after that
Rs. 6 lakhs for the name of Hiltons which
means, it is Rs. 18 lakhs only on 70 per cent,
occupancy and if you go on working on the
basis of 90 per cent, occupancy, I am sure you
will come to the figure I mentioned. I am not
saying anything from outside but I have just
given these figures from Hiltons' own
proposal. Here is their proposal before me and
let them deny it or say 'yes' or 'no'. Let them
say whether what I am saying is correct or not.

Then they say about the advantages of
having Hiltons in India. What are the
advantages and disadvantages?

SHRI AKBAR ALI KHAN: Their credit.

SHRI M. S. OBEROI: I claim it and
categorically say that Hiltons will not give
more than 10 per cent, of business. We have
our own experience of Oberoi Inter-
continental where we find that in spite of
Inter-continental cooperation where we have
paid them only Rs. 2,62,000 and that is all we
"have paid them for the business that we get
from them. In the initial stages when the
building was under construction we paid some
amount for consultancy but that was only
once, =and they have made an investment in
our company in India and they

[7 AUG. 1967]

—-

Discussion 2618

get dividends on that. That is all that
Intercontinental Hotels Corpa-ration receive.

SHRI AWADHESHWAR  PRASAD
SINHA: You gave Rs. 2,50,000 by way of
royalty for collaboration or for something
else?

SHRI M. S. OBEROI: May I briefly draw
the attention of the House that the entire hotel
industry in India gets only Rs. 20 lakhs of
foreign exchange for whatever they want to
import but here Hiltons alone are going) to
get more than Rs. 18 to Rs. 20 lakhs, a year?
Is there any justification for it?

SHRI A. M. TARIQ (Jammu
Kashmir): No.

and

SHRI M. S. OBEROI: I am glad you say

no'.

1
Madam, I will conclude in a minute,
because my time is running gut.

THE DEPUTY CHAIRMAN: It has run
out.

SHRI M. S. OBEROI: In conclusion,
Madam, i would say that I have no doubt that
the hon. Minister will examine this proposal
with an open mind and he should take a
decision that this agreement should be scrap-
ped outright. It will be a victory for the hon.
Minister to liquidate this proposal in spite of
the pressure which is being brought upon him
by some of the interested parties, who are
only interested in earning dollars for them-
selves and to live in the luxuries of Hilton
hotels wherever they are—in India or abroad.

The incentives which have been given now in
the last Budget by the hon. Deputy Prime
Minister will tempt the Indians to build more
and more hotels and achieve the desired
results. The statistics which have been
formulated by the Ministry of Tourism show
that a number of new hotels are yet to be
constructed. There will be hotels with -about
3,600 beds
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and 2,000 rooms in the private sector and in
the public sector hotels with about 1,800
beds. Then why have Hiltons?

I am not concerned with terms and
conditions—good or bad. Hiltons have
monopolised the whole world and we do not
want that they should create a monopoly in
India. It is clear from their intentions that they
want to build hotels in principal cities of India
and then have motels, motel hotels. They
were labelled as the biggest monopolists in
the United States. In 1956, the Government of
the United States sued Hiltons for
monopolising the hotel business in certain
cities, i.e. New York and Washington. Conse-
quently .

THE DEPUTY CHAIRMAN: Now you
must wind up.

SHRI M. S. OBEROI: In India we are not
monopolists. In our country the industry is in
its infancy. We want more to earn foreign
exchange than to repatriate something. This
position should be very clearly understood.

THE DEPUTY CHAIRMAN: No, Mr.
Tariq. Please take not more than five minutes.

SHRI AKBAR ALI KHAN: Just one
question, Madam, if you will permit me. If
the terms and conditions are modified more
or less on the lines suggested by him, will my
hon. friend Mr. Oberoi have any objection?
Will he then accept them?

THE DEPUTY CHAIRMAN: Let the
Minister answer it. Now, Mr. Tariq.

piee L B - pd -2l gt
L e - ey GRS
95 e ¢35 2 o Ky
1962 4 yn A4 o wm &S Km0y

[ RAIYA SABHA]

Discussion 2620
S oo o T € glle e
Sl pl Jgw - L5 ISy Dale
- A ap 8 s aea
2 & Uk &kl 2 yeyd K il
gdhs & g gae oMla ) &
e s e bl 8 S
ot & A W S agS 0
9 A el ey a2y
2t A ey Kme
S S gl e per IS g
N L S
N I S R & T N
S b IS OlRet e Kyl
Bl e Oad EndpaS e
Foord i oy e o
= WS ag S0 (yae
e bl N e &5 sy g
ensS e golail] S CSle wl-a
Soab A S el - m yR e gRe
Uyl olaal ey 2l e gy
Sl o - a e ol
ol wlly g el olaky A
&5 &y ¥y J.S, als eylan 3 334
Wegsha o3 sl an 5 olen] gl
o el S0l e ) 5 S
P & Bl - g 6 gl oy
Sl e 5 by iy el
- Jaala  Jy) olaal 5 ecle

ol 8 S A kg e e
Lyab Y “-‘,J ”l ool Js rmi
u“j ISLQJJ:T L‘)‘ir" ,_:,’.K.L,..s.!.-t- ;’



2621 Short Duration
(ESN SN S - WU PR Y
a B fywipdil (S 4 2 e
b - 2 Uk sl ST el o3

- Uy el S el

WHagsie & 8 Aol oyls

(ustele 3 o (Klo yai yae
wigyd sag S 2adyd gl s
1 i SR ™ B T SR RN [
a3y 2 wyd S e sal
oS ol ] gl gl S Uy
tat el ahillgn S g 2wyl
G K oy o ekle 5 S Lo
oelyyd 0l e WOl e
B
Py it gile &S b Wgman
¥l e Al & - 2 K yae
Ung3h € g zamlper | S (o' Tugiin
Upp e RS e ol g &
ehePelel oy (S YRgade g
A K ogp SIS e lxga |
UpS ogds S wly wl yae

[7 AUG. 1967]

Discussion 2622
s o5 Ll U Doprdoe o8 puolais
B e el o dogde plas S
"o olanl ar Rl Lyuge
ftAq =« oqYr: FE FEE AN -

g | W FErdw faew agt e,
I FIS Tag ARfewr § g &t

Jo et 1 o -l - o) et
e o e ol & gy e
ol o w Lala Uy i v
g - e Wely Ug Al .
wh S elbda & & & e
eype gl o8 of -0 g
el e g 2 P @ M
dokla oyl ket g U ey
Al S ,g,... ot - o Dd | ydad
u-l &8 Lgﬁ' tntc‘,. '-11.5 wily &y I_.i’.d'
24 Jy F pnds Py gp
Ol fly et peper & e
Zhanl g asls (ul o gyl e
Sl o S ale
s, e

s
. ; N Addressing the 10th Annual General
st R A WOF : FAE F oATew Meeting of the Federation of Hotels and
areq | Restaurants Association of India at Hotel

Ambassador, New Delhi recently, Mr.
Ram Prasad, President of the Federation
said that the industry was not opposed to
Hiltons operating in India, nor afraid of
the competition they could offer.
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Inder Sharma, President of the Travel
Agents Association of India, addressing the
7th  All-India Hotels (and Restaurants
Convention in New Delhi on 28th November
said: "We want hotels for our clients.
Whether Mr. Ram Prasad builds them or Mr.
Kapoor or Mr. Khanna or Mr. Sanjiva Reddy
builds them Or Hiltons or Intercontinental
builds it."

Now, what is Hotel Oberoi? It is built with
the co-operation of America—Pan American.
It is not an Indian company.
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There you have Rs. 558 lakhs invested in
ordinary shares, Rs. 128 lakhs in preference
shares and then A.W.H.C. has Rs. 63 l'akhs
and then for technical assistance fee Rs. 9
lakhs and PL- 480 Rs. 357 lakhs. Oberoi does
not become American. Then how can a hotel
in Bombay, if owned by another individual,
become an American island? Whoever it may
be” we cannot think in terms of having any
country, just because
somebody wants to bring pressure as he has
the money and because he can eftfertain

monopoly in this

individuals here or there.
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Now I would like to know from the young
Minister how this secret of the Cabinet Sub-
Committee leaked out? This should be taken
note of 'and we should know how this hap-
pened.

Discussion

THE DEPUTY CHAIRMAN: That will
do, Mr. Tariq.

SHRI A. M. TARIQ: Whether Oberoi
Intercontinental runs or or some other
company runs it, how does it matter?

'f'[!ﬁﬁ’ To uRo FIfCE . ey fody
T Ava<l F1 A7 412 000 F w7 qw
73 1962 ¥ fEae 1 7@ 7 AW
F HTHT | 9T | FATT T HE F A9
misfeamatsht &1 78 &, aza &7 7@ &
afex Zamr ag & fF o grama & o
FAFTATATE | AW H F aga ¥ 4
O & oY HE H AT T & A (A
FgT F WL FG ART FET gF aAF 0=
gafewa w27 & | faam vF ar & aral
arAl w1 & wAaE w0 7 R § wegfae
T8l g W7 e = w foe ww oAy o
#2 ar § avda T80 FET

g 7g 2 gt fom @ ey
7, T UEF BT TAET g dgal F
AgaT A g1 | T fa g7 & Aowl X
arfers #ar gwarE Far gk fam w&d
Z 1 i o fog afendy am o

gfes sraTeT ATH ¥ ¥ SHTY §THT @
t[ ] Hindi transliteration. -
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zwre g gg & 5 fegmm W
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T A ¥ 758 FAl F1 7w g A0
T8 Al F ag-ard TF A A
wex & for A1 Apmaardr A @
gfar & aaa wewi & fw ares
&Y forer & saman & oy 2oy e
# oo | & gwwan ¢ fr fede R S
¥ 0% F | I9F HA F TR @A A
=g # fergeam & awieEm § @
T g A fegmm & FTHr e
UFTHS W AHAT & FHI FATE 1 AFAT
g AR HzH AT A AR FCTE |

= oW sy FAA § afE
qE |

A Qo TRo alfvs : WY 15 Ao
FOATdT HEAT A AT THEHD FEAT
qafoar & 3§ a1 aww SGd ) WS g
THIE AT T2 A4 ©F § THATT AT
et 7 & iy gfanEt 719997
FEAT ATET A1 ©F F AAA AT A AT
wRfR ¥ T ZAL A i A

ot A A WO FE T AR
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3 1 W qErdE freger At oA
I Y Wam gufeEr 7 A4 1

=1 Qo UHo @ifew :  F@wgra |
T & A § w0y agw WY FEAT
STEAT HYT T WG FEAT T AEAE |
w77 e a7 s A aw
T F WL AT AT FHAE A FEd T
gt & &t & o avvw v g Afew AT
Hewl A g8 7Rz JT | F gORTT ¥ ave
fadhs 7 ma T I T R g ATy
ETH AT 77 T8 gI2A RgwT A
T 0 & forad S faee o wone
& W & g At ¥ s Avgw # 0w
HT TH UATH & qUAT 7T |

Addressing the 10th Annual General
Meeting of the Federation of Hotels and
Restaurants Association of India at
Hotel Ambassador, New Delhi recently,
Mr. Ram Prasad, President of the
Feder*ation said that the industry was
not opposed to Hiltons operating in
India, nor afraid of the competition they
could offer.

Fa uSEe R fag e o sfem & A
Al e oW et fwar &0

Inder Sharma, President of the Travel
Agents Association of India, addressing
the 7th All-India Hotels and Restaurant
Convention in New Delhi on the 28th
November said: "We want hotels for our
clients. Whether Mr. Ram Prasad builds
them or Mr. Kapoor or Mr. Khanna or
Mr. Sanjiva Reddy builds them or
Hiltons or Intercontinental builds it.

Now, what is Hotel Oberai? It is built
with the cooperation of America —Pan
American. It is not an Indian company.

g st w8 fegeawn Ao
ag % ag W wafeRT &1 A
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[T To qape aife)
FHTCHT FAKIAT ATACT F 719 FX
at fergram mfor ard e 7 awar
F¢ ar fggenT wfers arddwe ax
ST 2 )

HEATIT B [EIHEEMEA H
uF far WEN W g, A AR w
FHE 5 FUT WINE @9 2 |

There you have Rs. 558 lakhs invested in
ordin'ary shares, Rs. 128 lakhs in
preference shares and then A.W.H. C.
has Rs. 63 lakhs and then for technical
assistance fee Rs. 9 lakhs and PL-480
Rs. 357 lakhs. Oberoi does not become
American. Then how can a hotel in
Bombay, if owned by another individual
become an American isl'and? Whoever it
may be, we cannot think in terms having
any monopoly in this country, just
because somebody wants to bring
pressure as he has the money and
because he can entertain individuals
here or there.

Fwowm & sigar § 5 | @
o 4t fewfe #¢ f& WWMmE!
forrdt ow wew W drw AT 2
IR 4 TREE & | F I Foy
fg & oy g Aad @At § P
DEATAN - FEmAEd F1 79 FTHIT
T 70 FuE A7 § A {6 T F agt
T T g ) ?

Now I would like to know from the
young Minister how this secret of the
Cabinet Sub-Committee leaked out?

This should be taken note of and we
should know how this happened.

THE DEPUTY CHAIRMAN: That

will do, Mr. Tariq.

SHRIA. M. TARIQ: Whether
Oberoi Intercontinental runs or
some other company runs it how
does it matter?

SHRI RAJNARAIN (Uttar Pra-

desh): On a point of order.

fRAJYA SABHALI
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THE DEPUTY CHAIRMAN: Let him
finish first. Are you yielding to Mr.
Rajnarain?

SHRI A. M. TARIQ: No, I am not.

w1 CTRATOEY 997 U gare Fi7
s 7 dfsm

AT, Froatte aEa @
0 A &1 smAwrd 2 fd 9-3-64
#7 feema & o1 2w & waAvg § ooy
AZT | TH TATT T A7 A7 21 To Ao
arfow 7 @

"May I know if the Government has
received any proposal from Mr. Hilton
and if so can the proposal be laid on
the Table of the House?

Is it a fact that this Mr. Hilton is
aged 76 and has got enough money
and quite a number of hotels and his
only interest is in young air hostesses?

Is this one of the reasons why he
wants to extend his industry here and
if so will the Government take into
consideration this aspect of Mr. Hilton
before giving him the contract for the
hotel?"

& ag o W g fF o
WA A T A4T AFAAFTET T FATT HT
ag feeew w1 wmaer famy war ?
(Interruptions)

THE DEPUTY CHAIRMAN: That
was in 1964.

SHRI A. M. TARIQ: T will reply to
that question.

This question I raised in this House
then and I have not changed my thinking
or ideology about Mr. Hilton or his
organisation.

sfy TTAATOAT : F9T WA 75e0
Tt aifes arga & ?
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SHRI A. M. TARIQ: This is what |
quoted from the Time Magazine. And I
am not asking the Government to accept
these proposals. All that I say is, let us
not play in the hands of those who want
to exploit the integrity, dignity and
patriotism of India for their family
benefit. That is all that I say.

I am thankful to you for giving me
this opportunity.

SHRI NIREN GHOSH: Madam, a
small scandal has become now a very big
scandal. After two times rejecting the
proposal of Mr. Hilton this gracious
Government issued a letter of intent to
the Metropolitan Hotels Ltd. and 'asked
them to proceed towards the conclusion
of an agreement with him. Now it has
become a very big scandal and how the
hon. Minister will hush this up is for him
to consider. The point here is this. When
the whole country is crying against
foreign collaboration agreements with
equity participation and control—it is
like so many seaworms sucking out the
life blood of India— after twenty years of
independence we hear that we must have
American hotels here; otherwise we
cannot build any hotel industry. Perhaps
some day we will hear that in every
Indian home, in every Indian kitchen,
there must be an American to manage the
affairs; otherwise the Indian homes
cannot be run. The way things are we can
only just come to this conclusion. The
terms of the agreement are such—and the
terms are known to us—that we would
like a copy to be laid on the Table. It is a
sort of a managing agency and this
Metropolitan Hotels Limited—though it
appears in the role of a company— will
in effect be managed by Hiltons.
Everything has been so devised as to
bypass the law. It is a, illegal thing and it
is a perennial drain on India in the field
of hotel industry. Such is the position that
we have come to.

There is another aspect. These Hilton
hotels, I have every reason to doubt, will
become so many espion-

[7 AUG. 1967]
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age centres inside our country. This
being under the American management,
all our blessed bureaucrats and high-ups
will go there and drink and divulge all
the secrets to the foreigners. And it is
precisely for that they are wanting to
come in. This is one of the reasons why
they are after this. The agreement itself
is ultra vires our Companies Act and
secondly it is a perennial drain. The
calculation of the gross profits will be in
such a way that out of 20 lakhs we will
give away 18 lakhs.

I want therefore to put this simple
question. After 20 years don't you know
the technical know-how to build a
modern hotel in this country? If you do
not know, then send some of our Indians
to learn that know-how. You must surely
know how to fabricate the simple
machines that are needed. You have a
machine-building industry in Ranchi. We
can build huge steel plants by ourselves
but cannot we have a fully Indian built
hotel without going in for foreign col-
laboration? The question may be that the
hotel industry has been monopolised. If
there is a monopoly in this field, then
break it; if there is foreign exchange
violation going on, put it down. You take
any measures for that and we will be with
you. But just because you want to oppose
Ta-tas you import krupp-Thyssen? What
patriotism, what socialism, we are
hearing. I would only say that it is time
that ~ Government  cancelled  this
agreement. They should scrap it here and
now and it should be decided clearly that
there should no foreign collaboration with
anybody at least in the hotel industry. We
have come to a time when once and for
all such a decision should be taken. Then
let the Government construct as many
hotels as they want. You call for the
hoteliers in the country, give them
licences. But let us get rid of these
blessed Americans. But they are afraid.
As a child is afraid of something which it
thinks is a ghost, since an American is
involved here they are afraid and that is
why they had * Cabinet Committee and
then
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another Sub-Committee and so on. They are
so afraid that they cannot even take ,
decision. What an irony? To what pass have
we come to? Whatever you do save us from
the blessed Americans who want to run our
homes for us.

SHRI N. SRI RAMA REDDY (Mysore):
Mada,, Deputy Chairman, enough has been
said about the Hilton Hotels, collaboration,
etc., but I would like to dr*aw your attention
and the attention of the hon. Minister to
another aspect of our hotel industry. We are
running a number of hotels in Delhi. The
Ashoka Hotel is the most famous hotel. I
happened to go through the Balance Sheets of
these hotels. In 1964-65 the Ashoka Hotel
earned Rs. 18 lakhs as net profit whereas in
1965-66 it has earned only Rs. 11 lakhs. And
bear in mind that the number of foreign
visitors to Delhi in 1964-65 was much less
than the number of foreign visitors to Delhi
in 1965-66. Then how is it that the profit has
gone down? When the number of foreign
visitors has gone up we should have earned
more profit but it has actually gone down. I
feel that an investigation has to be made into
this aspect.

Again you have the Janpath Hotels. The
Ranjit Hotel, the Lodi Estate Hotel, all these
things have been combined into one and they
are now run under the name of Janpath
Hotels. In 1964-65 the net profits were Rs.
4.39 lakhs whereas in 1965-66 it is just about
Rs. 14.000]-. Is this the way our public
undertakings are being managed? What is
happening? It is their own figures that I have
taken. Madam, for want of time I cannot
claborate and go into details in a big way.

But I would like here to point out what has
appeared in today's Hindustan Times:

"Another building the Housing Ministry
finds difficult to make proper use of is
the 240-bed Ranjit

[ RAJYA SABHA ]
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Hotel. During the months of April, May
and June, its occupancy averaged no more
than 36 per cent. The hotel is not even able
to pay its way."

Discussion

That means to say it is incurring a loss. The
hotel I think Was started in 1965. It goes on
here:

"The building wa, originally planned as
working women's hostel to replace the one
on Curzon Road. But later for some
unknown reason the building was turned
into a hotel. The Capital is however,
greatly in need of a suitable hostel for
working women. ,. . ."

So we see the occupancy in Ranjit Hotel has
been 36 per cent. Is this how we 'are running
our hotels? Even since 1960 the number of
visitors visiting India ha; been increasing
year after year but still our hotels have not
been able to make profits. But it is not
because we have not foreign collaboration.
We have our models in Ashoka Hotel and
also in the Oberoi Intercontinental. These
models 'are good enough for our purpose.
There is only one more word.

THE DEPUTY CHAIRMAN: You must
now wind up.

SHRI N. SRI RAMA REDDY: I am only
putting one question. The Hotel Corporation
is recklessly building five-star hotels in
places where there are practically no foreign
tourists coming. I have one in my view. [ am
prepared to disclose it to the Minister. A crore
of rupees is proposed to be spent in a place
where practically no foreigners are coming.
About a thousand or two thousand visit that
place, but still a crore of rupees is being
wasted.

SHRI M. N. KAUL (Nominated): Where?
SHRI N. SRI RAMA REDDY: I will tell
him later.
(Interruptions)

Therefore, you must not waste money
like that J
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THE DEPUTY CHAIRMAN: Now, there gizer #87 a7 &1 721 97 w7 fazeit

are still two or three names and I think you _

can accommodate. Mr. B. K. P. Sinha.
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ATy THAT A et 81 o a6 2,
T A 7 Aoy wvar g o #F qd a9
aat # qgAw a4 w1 uTy A gelt g,
ATEAAT HT FT4T F1 Mfg? w0 & 6w
WAy ¥ w4 w@ARAT w1 q4H

| AATE |

RI M C. SHAH (Gujarat): Madam Deputy
'Chairman, we are celebrating this year ag
International Tourism Year. The idea is to
|attract *as many tourists as possible to our
country. We are very short of foreign
exchange and tourism is one of the ways in
which if properly developed, we can earn a
sizable amount of eforeign exchange. Our
income from tourism is only Rs. 22 crores.

Compared to income from tourism in the
rest of the world, it comes to barely
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half a per cent of the earnings from
tourism in the world as a whole. There is
another thing. We have been earning
about 15 per cent from tourism, which
has now gone down to 8 per cent. In
other countries of the world, income
from tourism has increased to about 35
per cent. It is, therefore, necessary that
we should have an objective view and try
to find out how best we can attract
foreign tourists, how we can handle
them, how they would feel happy in this
country and where. The proposal of
Hiltons will be uceful to the country by
having more tourists. Hiltons, we should
not forget, have a chain of hotels in
various foreign countries. If a tourist
wants to go to America, France,
Switzerland, India or Japan, he has only
to speak to Hiltons. They will arrange for
his stay and tour in 'all these countries.
That is the one agency which can boast
of providing such facilities. We have
tried our public sector hotels. We have
tried certain other hotels. It is no use dis-
cussing these matters, but I would appeal
to the Minister to have an objective view
and find out whether, by allowing
Hiltons to have this hotel here—it is one
in the entire chain of hotels in foreign
countries—India will be benefited. I am
sure Government have enough powers. If
they find that this is not in the national
interest, they can stop it at any time.
Therefore, Government should have an
objective view and do whatever is
necessary in the national interest, at a
time when we are in great need of
foreign exchange. Thank you.

SHRI M. M. DHARIA (Mabharashtra):
Madam, as the House is aware, I am here
to appreciate the feelings expressed by
various Members against this foreign
collaboration. Right in the morning from
the blade, toothpaste, powder, lipstick,
biscuits, icecream, pencil, paper, in
respect of everything there is foreign
collaboration. I am firmly of opinion that
whatever is required by the country
should be produced in the country.
(Interruption) Even in the case of the
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hotel industry; I am here to congratulate
my friend, Mr. Oberoi, but it is my
feeling that he ought not to have
participated in the debate today. As I had
stated long ago, when Mr. Dugal
participated, those who are having their
interests should not take any advantage
of this august floor for any self-
expression. Even then, instead of going
into that controversy, I do congratulate
Mr. Oberoi for constructing and. . . .

SHRI AKBAR ALI KHAN: He is not
concerned with it.

SHRI M. M. DHARIA: He is con-
cerned. Let him say 'No'. He should not
have participated in it. I am here to
congratulate him on constructing a very
good hotel and also running it. I have
travelled all over the world and it could
be compared with 'any foreign hotel in
the world. However, when I look at the
hotel industry and other industries in col-
laboration, I am here to make some
difference. In respect of the other
industries, which are consumer industries
whatever is produced out of such
collaboration is consumed in this country
and naturally there is drainage of wealth
to foreign countries through these
collaborators. So far as the hotel industry
is concerned, if there is any assurance
from the collaborators outside that so
many more customers will come from
foreign countries, it could be accepted. It
is out of these customers that we earn
foreign exchange. I think we should look
at this from that point of view. Even in
countries like Egypt and Yugoslavia they
have accepted Hiltons. Why should we
not think about it? I am here to think
about the interests of the country as a
whole. I am not at all prepared to be
deterred from thinking in the interests,
progress and prosperity of my country. It
is in this context that I would request the
hon. Minister to examine the merits or
demerits of the case. Are we losers?
Shall we not be earning foreign
exchange? What would be the
expectation of tourists who are
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likely to come, particularly after
the introduction of the Jumbo jets,
when four hundred or five hundred
or six hundred passengers would be
coming at a time? How are we going
to accommodate them in this country?
Otherwise, it will not be possible for
us to take advantage of the
6 PM. situation. It is in this con
text that I am  here to  think
of it in an  objective point  off
view, from the point of view of the
merits and demerits. Particularly
when we are in need of foreign ex
change out of these collaborations,
with our control over the collabora
tions if it is possible to earn more
foreign exchange without causing
any harm to the interests of the
country, [ think some objective view
shall have to be taken in such things,
I am socialist. I know that even in
Russia  there is  Fiat  collaboration.
Have they not started  production?
Even in Yugoslavia and Egypt have
they not accepted Hilton collabora
tion? It is no wuse being dogmatic

from that point of view. I am here to
ensure the interests of the country,
I am here to give unflinching support
to the socialist pattern of society in
a democratic form. But while doing
that, if we can serve the interests
of the country this way, [ would urge
upon the hon. Minister to take that
point of view into consideration. My
second request is—if I had the time
I would  have  replied to every|

oY TISATTE ; qTfar S, w;IT
TR FIE FL Y@ F AT TR
gNT FI@ 2 |

SHRI M. M. DHARIA: I am here not in
any hasty way to support or oppose it. I am
here to examine and scrutinise the proposal.
Without scrutinising the proposal I cannot
afford to be a Rajnara'm to express my
opinion. That is not my habit. So my last
submission to the hon. Minister is that this
proposal has been pending for the last four
years and a lot of inconvenience is bound to
be caused to the interested parties and Hie
reputation of this country in taking a decision
is also absolutely at
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stake. Under this situation I would urge upon
the Minister to rake that decision. Let that
decision which had gone behind the bars
come out of the bars. Let the Government
come forward very openly, take a bold
decision on the merits of the case in the
interests of the country and take the decision
as early as possible.

DR. KARAN SINGH: Madam, one of the
most encouraging features of the debate this
evening has been the general acceptance of
the importance of tourism in our national
economy. I think it is generally accepted that
tourism is one of the fastest growing
international industries in the world today,
and it is also true that India's share in this is a
very very smal! one. I will, therefore, if I
may, preface my remarks with one or two
points with reg*ard to this as a very small
example.

Yugoslavia with Sa population of 2 crores
is expecting 2J crores tourists this year.

SHRI RAINARAIN: Due to this hotel?

DR. KARAN SINGH: India, with a
population of 50 crores, last year got 1.6 lakh
tourists. Therefore, it is obvious that there is a
tremendous scope for development here. As
one of the hon. Members said very elo-
quently, this is a marvellous country with a
tremendous spectrum of tourist 'attractions, a
civilisation going back to the very dawn of
history, some of the most beautiful works of
art and monuments, etc. We have got more to
offer to international tourism than possibly
any other country in the world. But before we
can convert that potential international tour-
ism into actual tourist visitors here, we have
got to build what I would Call the tourist
infra-structure in this country. Here I do not
wish to go into details with regard to the
infrastructure but the point I wish to make is
that hotels are one of the most important
factors in this infra-structure Just to give a
few figures, on the very modest target of five
lakhs of foreign tourists by the end of this
plan period it is estimated that we will
need
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[Dr. Karau Singii.] 17,500 more hotel
beds. At present we have in this vast
country of our only 7,000 hotel beds of
the three, four and five star categories.
We require 17,500 more beds. What are
we doing to get it? In the public the India
Tourist Development Corporation is
going to spend Rs. lo crores to Rs. 12
crores to add 3000 beds to our capacity.
The private sector is also being encourag-
ed. We are going to set up very shortly a
Hotel Development Fund so that our
private industrialists, people who cannot
get loans easily from other finance
corporations, can take advantage of it.

The point comes now with regard to
foreign collaboration. I would like to
make a general remark in this respect,
that is, that tourism is essentially an
international undertaking. There are
certain advantages in foreign
collaboration in tourism which perhaps
do not exist in other industries. I do not
wish to go into the broad question of
whether foreign collaboration is good or
bad. I feel that it depends on the
particular aspect. In tourism there are two
or three things. Firstly, it does provide
the foreign exchange component which is
often required. Mention was made by an
hon. Member about air-conditioning
machines and cooking equipment. I agree
that they are not perhaps fundamental to
oui way of life. But nevertheless if you
want to get a large number of in-
ternational tourists, you have got to give
them a number of facilities, and many of
these components cannot easily be made
in our own country. Therefore, it is one
aspect of this foreign collaboration which
is useful.

The second aspect is international
bookings and international trade con-
tacts. As the hon. Members are aware,
when you travel abroad, nowadays you
do not always go and make individual
bookings in each country. You go
through certain travel agents; you go
through certain chains; for example,
there is the Inter-continental hotel -vhich
is being run by Pan-American. They
have a world-wide
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chain and therefore the bookings can
come very rnuch easier than without
them. Therefore, the point I am trying to
submit is this that there are certain
special advantages l(n international
collaboration in the field of tourism
which we have got to keep in mind.
Many countries have done that. The
U.AR. ,as mentioned. I believe there are
as many as four Hilton Hotels in the
U.AR., in Alexandria, Cairo, Luxor and
Abu Simbil.
oY TAATOAW © qEAET,
T7 AEAT ATEAT E WAT o F fF AR
FTOHTAT F | ARG T W T A
UF FEA & F F A am foe
fagst o &, gom a9y Y R fw A
ql[p:‘ I = % ﬁ?-a 99 =5'-T-|Ff q7 A%T
AT HWIT WEN 9 W A1 a2
ferzm mr 7 &, @9y WM w7 W,
AT q@ X7 AT AT q A
FC X OB FREA AR, 79 A
v faeTr, oz a1 8 fag @t
| FEU A K AR ATHAT TR
Z fF w54 oft wefidy o w
glee @M 3, AT FT FT OFIHT

AET T | THT TR ATF B awhrd
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THE DEPUTY CHAIRMAN: Order,
order.

DR. KARAN SINGH: I was saying that as
far as international travel is concerned
generally there are certain advantages. Now,
with regard to this Hilton project in particular,
I do not think it would be either necessary or
proper for me to go into a number of details.
Some details were mentioned. And I must say
that some of the details mentioned were not
accurate. For example, it is not a 50-year pro-
posal; it is for 20 years, three options of ten
years each with the Government, not with
them. (Interruptions) In any case, I would
submit that because this is a matter which is
still being negotiated, I do not think it would
be necessary or desirable for me to go into the
details.

I will just like to deal with two of the very
important points which have been made and
upon which finally a decision on this matter
will turn. The first point is whether or not in
terms of our company Law this represents a
managing agency. This is a very important
charge, a lot of people have made it. We had
a tentative view from our Company Law
Department. They said that this did not
constitute a managing agency. But one of the
hon. Members of this House has recently
forwarded to me a fresh legal opinion
and therefore
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that will be fully looked into. And I can again
assure the House that there is no question of
any legal provision not being made applicable
to the Hiltons. I will look into this matter with
regard to that. I am not a lawyer myself; even
if I were one, it would not be correct for me
at this stage to give an opinion.

Discussion

The second point which is extremely
important is, what will be the net result as far
as foreign exchange is concerned? Now, here
again, there are two differing views. On the
one hand, the promoters of this project say
that for each dollar that is repatriated, you will
get at least 10 dollars here in foreign
exchange. On the other hand, the opponents
of the scheme say that the terms are such that
there will be an outflow of foreign exchange
rather than an inflow. You will agree.
Madam, that if ther, is an outflow of foreign
exchange or if our foreign exchange earning
is not likely to be considerable, there would
be no purpose whatsoever in going in for this.
This ultimately is the thing upon which a
certain assessment will have to be made. [ am
no astrologer; I do not know exactly how
many tourists will come specifically because
this is a Hilton Hotel. The point is very
important. The point is, let us say that some
other hotel is built on that beautiful site in
Bombay. One of the attractions is Bombay, it
is such a beautiful city. But it is a city which
suffers from an acute shortage of
accommodation and on that Samudra Mahal
site, it would really be a wonderful thing if
there could be a new fine hotel.

Now, it could be argued that even with any
hotel, not Hiltons, the foreign tourists will
come. The real point is, how many foreign
tourists will come only because there is a
Hilton hotel. It is only if we can make some
assessment on that score that e will be able
to take a decision.

SHRI M. S. OBEROI: Just for information,
we have the experience of
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one year of running the Oberoi Inter-
continental. And we know that. We have a
certain arrangement with Pan American who
have got offices all over the world, who ace
in a much better position than the Hi Rons.
For every ticket which is sold, they also book
a room in a hotel. And from our own
experience and statistics, it will be a guide for
the hon. Minister when I say that we have got
only 10 per cent business through Pan
American and the rest came through the travel
agents, the airlines and direct.

DR. KARAN SINGH: May I submit that
the view that the hon. Member is now putting
forward is one of these two extreme views
that I have mentioned? The opponents of the
scheme who are very active and the propon-
ents of the scheme who are also equally
active, have put forward different views. As [
was submitting, it is on these two points that a
decision is going to rest. Firstly, is it or is it
no; a managing agency in terms of our
Company Law? Secondly, by all rational
standards, by information which we can
collect from other countries, are we convinced
that setting up a Hilton Hotel will result in a
substantial increase in our foreign exchange
earnings after all payments have been made?
These are the two points. I can assure the hon.
Members of the House

SHRI NIREN GHOSH: Where is it that
the.tourists come to our Indian hotels?

DR. KARAN SINGH; That is exactly the
point. Hiltons have , worldwide chain and
part of the attraction of the scheme is that it
would help us in that world-wide booking.
That is the whole point. He has said , very
correct point —how much will be attributable
to the Hiltons. I would like in closing to say .
« . (Interruptions).

THE DEPUTY CHAIRMAN: No in-
terruptions, please.

[ RAJYA SABHA |
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DR. KARAN SINGH: My hon. friend is
not only a friend but also a tenant, Madam.
He is most welcome to meet me any time
separately (Interruptions) I would just in
closing like to say two things. We will take a
decision with an open mind. I can assure the
House that I have an open mind on this issue
as somebody has said. Somebody else has
said that I should not respond to or buckle un-
cle.- any pressure. I am a new comer to this
House. But it will not be long before it is
realised generally that I am not the sort of
person who will yield to pressure of any kind
whatsoever from whatever quarter. I will
therefore take an impartial and, to the best of
my wisdom, a fair decision on this matter.

I yould like to make one point in
closing. I entirely agree with the point

which the hon Member, Shri Mohan
Dharia, has raised that by this con.
tinuous delay we are getting the

worst of both the worlds. We are
neither getting the hotel nor are we
in any way furthering our
reputation in the international field. In fact,
these delays have an extremely detrimental
effect. I am at one with the Members of the
House in their desire that a clear-cut decision
should be taken. The decision, as I have
submitted, will revolve on these two points
and I hope to be able to take a firm and fair
decision in the national interest as early ,s
possible.

STATEMENT BY MINISTER RE DR.
DHARMA TEJA

THE MINISTER OF TRANSPORT AND
SHIPPING (PROF. V. K. R. V. RAO):
Madam Deputy Chairman, during Question
Hour this morning in the House, hon.
Members, Shri Rajnarain and Shri Gaure
Murahari made certain observations about the

matter concerning Dr. Dharma Teja..
(Interruptions)
SHRI LOKANATH MISRA

(Orissa): Madam, on a point of order. The
point of order is this. We sat



